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~the newly built six quarters, the applic ant does

Adm.Member . L Judl. Member

Mr .J.KQ?E‘@-&%&J{,: Counsel for the applicant.
Mr.Vinit Mathur, Counsel for the responients.

The learned counsel for the respondénts haé.
submitted before us a copy of communication dated
54942000 by which the applicant has been assured
by‘t he Director, that out of the six newly built
type-1 quarters, he would be allotted ore as and
when they are handed-over by the Q.P JWeDe (A Copy
of the letter dated 5.9.2000 is taken on record )
In view of this, the controversy in the instant
case does not swvive no

The learned counsel for the applicant submits
that the applicant is satisfied so far as the
assurance contained in the letter which is being
produced today. He further submits that in' view
of this agsurance of allotting one guarter out of .

not want to press his claim of cancellation of —
a quarter which was allotted to the respondent
No. 4 as pér the averments in the 0.4,
| :

From the rival submissions, we are &f satis-
fied that the respondents are allotting the
appli ant a quarter of his entitlement out of the
newly built qﬁarter and this seems to be satisfying

‘the applicant so far as his prayer is concerned

and no further debate on the point in.respect of
order Annex.A/l etc., is wek neCessarye.

"The O, is, therefore, disposed of as mtmER
per the observations made above., NO order as to
costs. -
(GOPA L 'SIKGH) $% o KM ISRA)






